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(2008) 12 AHC CK 0350

In the Allahabad High Court

Shaira Bano W/O Mohd.Sartaj Khan APPELLANT

Vs

D.M., Hardoi & Others RESPONDENT

Date of Decision : 05-12-2008

Acts Referred:

Citation : (2008) 12 AHC CK 0350

Hon'ble Judges : Bala Krishna Narayana, J

Final Decision : Disposed Of

Judgement

B. K. Narayana, J.

Heard learned counsel for the petitioner, learned Standing Counsel for opposite
party no.1 and Sri Prashant Arora, learned counsel for opposite party nos.2 and 3.

Notice need not be sent to opposite party no.4 in view of the order which the
Court proposes to pass.

Grievance of the petitioner is that her application form for being considered for
selection and appointment as Shiksha Mitra has not been accepted by the
opposite party no.4 and for ventilation of her grievances, the petitioner has
already preferred a representation before the opposite party no.1 on 11.11.2008,
copy whereof has been appended as Annexure No.2 to the writ petition but the
same has not been decided till date.

A prayer has been made that the opposite party no.1 be directed to consider and
decide the petitioner''s representation expeditiously within a reasonable period of
time. Learned counsel appearing for the opposite parties have no objection to the
said prayer.

In view of the aforesaid, the writ petition is finally disposed of with a direction to
the opposite party no.1 to consider and decide the petitioner''s representation
dated 11.11.2008 (Annexure No.2 to the writ petition) strictly in accordance with
law by a reasoned and speaking order as expeditiously as possible, preferably
within a period of one month from the date of production of certified copy of this
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order.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/shaira-bano-wo-mohdsartaj-khan-… Page 2 of 2


